BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

RFA[SH] No. 1/2012

12.8.2013

The learned counsel appearing for the respondent submits at the
Bar that if the sufficient amount of money is granted as permanent
alimony, respondent is in favour of the dissolution of marriage by decree
of divorce. The learned counsel appearing for the petitioner again
submits that a sum of Rs. 6(six) lakhs may be the appropriate amount of

alimony according to the respondent, i.e. the wife.

In such circumstances, we are of the considered view that both
the parties have to sit together for deciding the amount of alimony. In
case both the parties cannot sit together, there may be exchange of their
views regarding the amount of alimony through their respective counsels.

Accordingly, the learned counsels appearing for the parties are
directed to make an endeavour in this regard.

List this case again on 19-8-2013.

Registry is directed to furnish a copy of this order to the learned

counsels appearing for the parties in the course of the day.

JUDGE CHIEF JUSTCE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

WA[SH] 13/2011

12.8.2013

List this case again on 30-8-2013.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

WA[SH] No.2/2012

12.8.2013

As prayed for by the learned counsel appearing for the

respondent, list this case on Monday (19-8-2013).

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

WP(C)[SH] 318/2011

12.8.2013

Hearing will continue on Friday (16-8-2013).

JUDGE CHIEF JUSTICE(ACTING)

S.Rynjah
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